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HON'BLE MR. JUSTICE MAHENDAR KUMAR GOYAL 

 HON'BLE MR. JUSTICE RAVI CHIRANIA

Order

29/07/2026

This habeas corpus petition is filed by mother of the missing

girl claiming her to be minor.

Per contra, learned counsel for the respondents no.6 to 12

asserts  that  the  missing  girl  is  major  and  submits  a  birth

certificate dated 12.06.2026 issued by the Registrar, Rund Ikran,

Sewar,  District  Bharatpur  reflecting  her  date  of  birth  to  be

01.01.2003.  However,  this  Court  is  not  convinced  as  to

genuineness and validity of this birth certificate as it appears to

have been issued de hors the statutory provisions/guidelines.

Learned  Government  Advocate-cum-Additional  Advocate

General  submits  that  a  copy  of  this  birth  certificate  is  also
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available in the case diary which, the Investigating Agency has

also not found to be genuine. On that premise, he prays for and is

granted  a  week’s  time  to  submit  a  report  as  to  validity  and

genuineness  of  the  birth  certificate  dated  12.06.2026.  He  also

prays for and is granted a week’s time to produce the missing girl.

List the matter thereafter.

(RAVI CHIRANIA),J (MAHENDAR KUMAR GOYAL),J

9/DIKSHA
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